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(By Advocate Shri Gaurang Kanth for respondents no.1 & 3) 

Learned counsel heard. 

2. Vide orders dated 30."11.2004 in OA 3112004, Ministry of Personnel, 

Public Grievance and Pensions, Department of Personnel & Training, Vdas 

directed to fumlsh the J\CR dossiers of the appi!cant to the UPSC ~i~..tithin two 

months and thereafter UPSC '<l·taS required to convene the necessary DPC 
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meetina v.Jithin the next three •nn<·1t.rJ.;;: ~ · • ., ' -· ~ LO cons1aer the applicant's . claim m 

accordance vv'ith la'·N and DOP&T OM. 

3. Respondents have submitted that the recommendations regarding DPC 

\:vere received in the Ministry on i 5.9.2005. The proposal v .. tas referred to 

DOP&T on 04. i 0.2005. DOP&T sought certain clarifications about 

implementation of their earlier directions with regard to framing of separate 

Recruitment Rules in Prasar Bharati. The necessary clarifications furnished to 
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DOP€o:T~on 1 '1.11.2005. Then the clarifications v1ere also furnished to the 

I 

Establishment Officer in the meeting held on 01.12.2005. r.low, the proposal is 

under .submission for approval of the Appointments Committee of the Cabinet. 

Learned counsel aiso submitted t.mconditional apology on behalf of respondents 

for the delay in impiementing the aforesaid directions of this Court. 

4. in view of the above action taken by the respondents and also submission 

of unccndiiionai apoiogy, the present contempt proceedings. are dropped and 

notices to respondents are discharged. 
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